
IN THE CENTRAL ADMINISTRATIVE TRIJUNAL 
AHMEDABAD BENCH 

01 
	i-fl3  

O.A.No. 359 of 1992 
T.A. No. 

DATE OF EISI 	9-12-1992 

Smt. S.K. Nehta 

I 	K.5 • Jhaveri 

Versus 

Union of India and Ors. 

Shri A}ztl Kuieshi 

Petitioner 

Advocate for the Petitioner(s) 

Respondent 

Advocate for the Respondent(s) 

CORAM: 

The Hon'ble Mr. N .V. Krishnan 	 Vice ChaIrman. 

The Hon'ble Mr. P. .0 • Bhatt 
	 Npinber (J) 

Whether Reporters of local papers may be allowed to see the Judgement r 
To be referred to the Reporter or not? 	' 

Whether their Lordships wish to see the fair copy of the Judgement ? 

Whether it needs to be circulated to other Benches of the Tribunal ? - 



2. 

fl 

Srnt. Bhavnabefl Kamleshkurflar Mebta 

Transmission Asstt., carrier Stn., 
Tele. Exch. Dhrangadhra, Pin 363 310 
District Surendranagar. 

Advocate 	Mr. <.. . Jhaveri 

Versus 

UniDfl of India, 
notice to be served through 
the Secoetary, Telecom Department1 
Sanchar Shavan, New Delhi 110 011. 

Chiof General Manager 
Office of the Chief General Manager 
Gujarat Telecom Circle Khanpur, 
Administrative Office, Ianour, 'bad. 

Telecom District Engineer 

Telecom Distt. Engg. 
Near Alankar Talkies 
3rendranagar 363 301 

Sb-divisiOflal Officer 'elegraph 

Bhargavi Society Dhrangadhra -10 

Acivocate 	Shri Akil Kureohi 

Applicant. 

Respondents. 

o 	L J :JDGEME 

IN 

Date 9-12-1 92. 

Per Hon'ble Vice Chairman 	Shrj N.V. Krishnan 

The aoolicant is a transmission Assistant under tie 

fourth respondent. This application relates :o the grant of 

House Building advance to the aoolicant for which he 

hc 	1iod on 	:iO- 1-19BP (Annexure A-) 
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As we f0Lth t Lhe pr lic'tion could be disposed 

of by obteining 	sttemert of the respondents ,we 

directed Lhb resondents to file e stment. 

Accordigl such 	strLbment hrs ueen filed. It is 

steted tht,in view of a chenge in the instructions 

relting to House Build.inq ellow6.nce needed to rpy 
/.. 

tempvrery loin t.kon by. employot, the respondents 

hed asked for c ertein informtion from the apPlicant 

to enable them to dispose of his epplicetion. It is 

also steted 	t in p.rs 5.3 of the re.ly  tht the 

pplicet 	his replied on 26-9-1992 end subrni te d 

most of the documents demerded by the rosrondents. 

Respondents howevr stetes th t the some more action 

rernins to be done by the pplic nt roleting to the 

submission of the mortcjegc deed. The leerned Counsel 

for the epplicent orilly stste s that the rhortgege 

deed has since been dubmitted on 16-11-1992. 

Shri Akil Kureshi for the respondent sIc tes thet 

if all informction required by the respondents hve 

been given 	them, it would be possible for hem t 

dispose of the Annexure A—I epplic tion in accordance 

with lew. 

In view of these submission we edmit this 

pplic lion end proceod to dispose of the seme with 

the following directions. 

(1) The eplliccnt  shell now send Qfl intimetion 



within two weeks trn Jie date of receint of this 

order)to the fourth respondent as to how the criliance 

expected of her(i.e submission of documents etc) have 

been complied with. 

ii) 	In case such an intimation is icieved by the 

fourth respondent, he is directed to send all papers 

of the applicant relating to this case, within 15 days, 

to the second respondent,1  under intim:atin to the aolicant. 

On receiot tl-fersof of the same .the second resoondent is 
/ 

directed to consider the applicatton and dispose it of 

the same in accordance with law within six weeks thereafter 
) 	 9 

nder intimation to the a :licant. 

a 

4. 	Apolica:ion is disaosecJ of accordingly. 

S 

I' .  

(r.c. Bhatt) "-
Liarsber (J) 
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Smt. Bhavnabefl KamleshkUJflar Mebta 
Transmission Asstt.., Carrier Stn, 
Tele. Exch. Dhrangadhra, Pin 363 310 
District Surer.dranagar. 

Advocate 	Mr. K. S • Jhaveri 

Versus 

1. 	UniOn of India, 
notice to be served through 
the Sec etary, Te lec orn Dtrn, 
Sanchar Bhavari, New Delhi 110 011. 

2' Chief General Manager 

Office of the Chief General Manager 
Gujarat Telec'n Circle Khanpur, 

Administrative Office o l4ianpur# A 'bad. 

Teleccn District Engineer 

Teleccxn tistt. Engg. 
Near Alankar Ta11ies 
Srendraflagar 363 301 

Sub-divisional Officer Telegraph 

Bhargavi Society Dhrangadhra -10 

Advocate 	Shri Akil Kureshi 

Applicant. 

Pespondents. 

OFAL JUEGEMENT 

IN 

1 	
Date: 9-12-192. A. L 

of  l992  

Per I-lOn'bje Vice Chairman 	3hri J.V. ICri3h nan 

The applicant is a transmjs5j3 Assistant Under the 

resp)ndeflt This application relates o the qra 
	f House 2uildj advance to the applicant 
	 - -- - 	.LJL wni 	he had aPplied 	

10_111989 (Annexure A-i) 
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As 	f1 t t t' 	p.;1iction could be disposed 

of by o't1ning '. .:tnint of the rospondents,wm 

dl-ract-d t.o :pon.ints to fie a st.trnent. 

Accordi gly such a sttcment has oeen filed. It is 

stated tht in view of zchmcjo in thi instructions 

1'1r to Hou 	Buildinq allovi-onco. needed to repay 

trri loui ken by empioyci, tho respondents 

had asked for certin informtion from the applicant 

to onable them ti 'Jipcs of his .pp1iction. It is 

also sttd that in pras 5.3 of the rej:ily that the 

applicatdon hs rerlied on 26-9-1992 and submitted 

most of th rocuments demided by t* respondents. 

sordnts however states th t t 	some more action 

rmins to b don by th ar;plic .;nt rciating to the 

submission of thQ mortqgo 	The learned Counsel 

for the ,pp1icn4k.-  orijly states that the mortgge 

deed hs since been dubmitted on 16-.11-1992. 

ShrI Akil Kurosht for the resrondent states that 

if li irforntin rcuircd by the respondents have 

bn qivri to them,, it would be possible for them t 

disrose of the Annexure Al pp liction in accordance 

with iw 

In vjsw of thvsa submission we admit this 

ppiic tion and proced to dispose of tha same with 

the following directions. 

(1) Tc ;p;.lic;nt shall now send on intimtion 
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within two weeks from -he date of receipt of this 

order to the fourth respondent as to hz the compliance 

expected of her(i.e submission of documents etc) have 

been complied with. 

In case such an intimation igicieved by the 

fourth respondent, he is directed to send all papers 

of the applicant relating to this case, within 15 d. 

to the second respondent under intirnition to the ap '- it. 

On receipt thereof of the same the second respondent 

directed to consider tha appiica±on and dispose it 

the same in accordance with law within six weeks ther fter 

nder intimation to the a plicant. 

4. 	Application is disposed of accordingly. 

(R.c. Bhatt) 	 (N.V.Krishnan) 

Member (J) 	 Vice Chairman. 

*AS 

I 


